MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 13/AM15
HELD ON 25.06.2014
UNDER CHAIRMANSHIP OF
DR. L.B. SINGHAL, ADDITIONAL DGFT

Meeting No. 13/87-NC-7/2014 of NORMS COMMITTEE (NC-7) dealing with
‘Chapter 39 and 40 of ITC (HS) Code’ held on 25.06.2014 under the Chairmanship of
Dr. L.B. Singhal, Addl. DGFT, Udyog Bhawan, New Delhi-110011. Following officers attended

the Meeting:

1) Shri Nand Lal, Senior Development Officer, DIPP
2) Shri R.C. Meena, Dy. DGFT
3) Shri S.K. Panigrahi, Economic Officer

2. The Committee confirmed Minutes of NC Meeting No. 12/AM15 held on 18.06.2014.

3. The Committee, after deliberations, approved following cases and RLA concerned shall
take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES
Case No. A-48  |DOW CHEMICAL|HQ F. No. Status:
INTERNATIONAL PVT. LTD. 01/87/050/00245/AM12/DES-VII [ Deferred

NC No.:13/AM15 ||Adv. Lic. No. RLA F. No.
Dated: 25.06.2014 (0310662097 dated 25.10.2011 03/94/040/G0667/AM12

Request: Amendment in the description of all the Import Items against Advance Authorization
No. 0310662097 dated 25.10.2011

ecision: A D/L No. 46011/105/2011-PC.1I dated 13.02.2014 was issued by D/o C&PC to
firm. In response to that D/L, the firm had submitted its reply, a copy of which was forwarded t
D/o C&PC on 01.05.2014. Comments awaited from D/o C&PC. %

Deferred for two weeks.
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"Case No. A-49 _ |[PLATINIUM TIE-UP PVT. LTD. ||HQF. No. Status:
| B 01/87/050/00037/AM14/DES-VII Deferred
NC No.:13/AM15 ||Adv. Lic. No. RLA F. No.
Dated: 25.06.2014 0810119577 dated 20.03.2013 08/24/040/00448/AM13 B ‘;_/

Request: Enhancement in the quantity allowed for Import Item No. 1 — Polypropylene Granules
against Advance Authorization No. 0810119577 dated 20.03.2013.

Decision: A D/L No. 46011/46/2013-PC.II dated 05.03.2014 was issued by D/o C&PC to
\/,..ﬁl‘m. In response to that D/L, the firm had submitted its reply, a copy of which was forwarded to—_ i, y
D/o C&PC on 01.05.2014. Comments awaited from D/o C&PC. (”\ N

Deferred for two weeks. 44
Case No. A-50 WACKER METROARK CHEMICALS|HQ F. No. Status:
~_|IPVT. LTD. 01/87/050/00404/AM13/DES-V1l |[Deferred
NC No.:13/AM15  ||Adv. Lic. No. j RLA F. No. f‘S?,,-

Dated; 25.06.2014 |0210185698 dated 21.01.2013 02/24/040/00156/AM13

@L»j

Request: Amendment in the description of Import Item No. 2 of Advance Authorization
No. 0210185698 dated 21.01.2013

Decision: A copy of request of firm has been forwarded to D/o C&PC on 28.03.2014. 4/;
Comments awaited from D/o C&PC.

Deferred for two weeks.

Case No. A-51 ECCELENT COMPONENTS|/HQ F. No. Status:
MANUFACTURING PVT. LTD. 01/87/162/00176/AM14/DES-VII |[Deferred "g:/,,
NC No.:13/AM15 ||Adv. Lic. No. RLA F. No.
Dated: 25.06.2014 [|0410141607 dated 07.12.2012 04/21/040/00455/AM13 q
Request: Fixation of adhoc in respect of Advance Authorization No. 0410141607 dated /3/
07.12.2012
\-/Decision: A copy of request of firm has been forwarded to D/o C&PC on 11.04.2014. 4/

Comments awaited from D/o C&PC.

Deferred for two weeks.



LCase No. A-52

Status:

Deferred S%—/

NITREX CHEMICALS INDIA LTD. HQ F. No.
01/87/050/00095/AM12/DES-VII

Dated: 25.06.20

NC No.:13/AMI5 |Adv. Lic. No. FLZ\_F.'NO. '

14 ]|0510294562 dated 24.06.2011

05/24/040/00105/AM 12

Request:

ision:

Comments awaited from D/o C&PC.

Amendment in the description of Export Product against Advance
Authorization No. 0510294562 dated 24.06.2011.

A copy of request of firm has been forwarded to D/o C&PC on 15.04.20

L

Deferred for two weeks.

Case No. A-53 NITREX CHEMICALS INDIA LTD. HQ F. No. Status:
01/83/050/00087/AMOG/DES-VII | Deferred

NC No.:13/AM15 |[|Adv. Lic. No. RLA F. No. -ﬁ/

Dated: 25.06.2014 |[0510157710 dated 16.05.2005 05/24/040/00087/AMO6

Request: Clarification sought for by CLA, New Delhi regarding acceptance of Chartered Engineer

Cert

ificate using input in the export product for redemption of Advance Authorization

No. 0510157710 dated 16.05.2005 in respect of M/s Nitrex Chemicals India Ltd., New

Delh

Decision:

The Committee considered the request of CLA, New Delhi and it was observed

that the firm had applied for the Export Product “Industrial Nitrocellulose containing Di Butyl
Phthalate” while NC fixed norms allowing the description of Export Product “Industrial

Nitrocellulose
\/ISdays:
(1)

(i1)
L nyY

v/

containing Di Butyl Phthalate 20+-1%".

Hence, the Committee decided to ask firm to furnish following information within

Whether they made the exports prior to the decision of NC; if yes then with what
description of Export Product; and

Shipping Bill of Exports — 7? abion of nors 2
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Deferred for four weeks.
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| Case No. A-54

METRO TYRES LTD.

HQ F. No.

01/87/050/00470/AM14/DES-VII

Status:
Approved

"NC No.:13/AM15
Dated: 25.06.2014

Adv. Lic. No.
3010100497 dated 13.02.2014

RLA F. No.
30/24/040/00050/AM 14

g

Request: Review of norms fixed by NC against Advance Authorization No. 3010100497 dated
13.02.2014 in respect of M/s Metro Tyres Ltd., Ludhiana

Decision:

Committee decided to revise the norms as under:

As per the written comments furnished by DIPP vide letter dated 23.06.2014, the

-

>

(Paraffin Wax) (upto 2% of FOB
value)
10. Nylon Tyre Cord Fabrics Dipped 11.00 MT
(N6-420 D/1, N66-420 D/1, N6-840
D/1, Duraskin with RFL)
11. Zinc Ingot 1.312MT
12. Precipitated Silica 3.50 MT

Note:

The value of Import Item No. 6 and 7 should not exceed 7% of FOB value of
export as per General Note — 8 of HBP Vol. II.

RLA may take consequential action as per Policy / Procedures.

¥

| EXPORT ITEM QTY IMPORT ITEM QTY
Bicycle Nylon Tyres| 100.00 MT | 1. Natural Rubber B 2723 MT
EPDM  (Min. 7.5%) 2. Synthetic Rubber (PBR) 5.00 MT
Rubber Compound 3. Synthetic Rubber (SBR-1502) 6.34 MT
4. Synthetic Rubber EPDM 8.00 MT
5. Carbon Black (N-330, N-550, N-660) | 17.35 MT
6. Rubber Chemicals (Accelerators) 0.99 MT
Z_ Rubber Chemicals (Anti-oxidants) 0.99 MT (\g
8. Bead Wire 000MT 3w
9. Misc. Chemicals 8.00 MT |



Case No. A-55 ESSEN SPECIALITY FILMS PVT. HQ F. No. ' Status':_
LTD. 01/87/050/00049/AM14/DES-VII Deferred
NC No.:13/AM15 Adv Lic. No. RLA F. No.
Dated: 25.06.2014 ([2410038760 dated 26.04.2014 24/24/040/00002/AM 14 %/

Clarification sought for by RLA, Rajkot whether “EVA dupont Elvax
460A” is same as “EVA Resin” against the Advance Authorization No.
2410038760 dated 26.04.2013 issued to M/s Essen Speciality Films Pvt,

Ltd, Rajkot

\/B{ision A copy of request of firm has been forwarded to D/o C&PC on 15.04.2014. lﬂy

Request:

Comments awaited from D/o C&PC.

Deferred for two weeks.

Case No. A-56 ZAHONERO INDIA PVT. LTD. HQ F. No. Status:
01/87/050/00124/AM14/DES-VII |[Deferred | St

NC No.:13/AM15 |[Adv. Lic. No. RLA F. No. B

Dated: 25.06.2014 /0510295759 dated 05.07.2011 05/24/040/00118/AM12

h
Request: Fixation of adhoc norms against Advance Authorization No. 0510295759 datedq
05.07.2011

\/Deenslon A copy of request of firm has been forwalded to D/o C&PC on 16 O6 2014. );/
Comments awaited from D/o C&PC.

Deferred for two weeks.



ONLINE CASES

Case No.:29/21/87-ALC1/2012 |Party Name:MRC ICLEAN
ISYSTEMS PRIVATE

LIMITED

RLA File
:09/24/040/00622/AM12/

IHQ File )

1 :01/87/050/00171/AM13/

Dccmon

Meet No/Date: 13/87- [Status:
ALCL/2014 Deferred
125.06.2014 |
Lic.No/Date:0910052053 "'beTfer
04.04.2012 |Date 16.07.2014

D A D/L No. 46011/22/2012-PC II dated 27.05.2014 was issued by D/o C&PC to
firm. This was followed by Reminder from DGFT on 17.06.2014 giving 15 days time for

'submission of information. Reply awaited from the firm.

Case No.:5/33/87-ALC1/2012  |Party Name:MRC ICLEAN

| | SYSTEMS PRIVATE
I LIMITED

: HHQ File RLA File
2 1:01/87/050/00275/AM13/ :09/24/040/00305/AM13/

l)i,(.lslon

Case No.:13/37/87-ALC1/2012 ‘Pal‘fy ‘Name:MRC ICLEAN
SYSTEMS PRIVATE

: LIMITED

_ HQFile

iRLA File
:09/24/040/00323/AM13/

|

{Meet No/Date:13/87-

iALCl/2014 iDeferred
125.06.2014 J
Lic.No/Date:0910053849  Defer
118.09.2012

T A D/L No. 46011/22/2012-PC.1I dated 27.05.2014 was issued by D/o C&PC to
firm. This was followed by Reminder from DGFT on 17.06.2014 giving 15 days time for

qubnussmn of information. Reply awalted from the firm.

T ‘Meet No/Date:13/87-.... .;Staiﬁs:
ALC1/2014 |Deferred
125 06.2014

Dr.[c:

|L1c No/Date:0910054015 |
110.10.2012

l//f&?!ﬂ%ﬂfﬂ{ﬂ] 1/AM13/
Decision: A D/L No. 4601 1/22/2012-PC.II dated 27.05.2014 was issued by D/o C&PC tc
firm. This was followed by Reminder from DGFT on 17.06.2014 giving 15 days time fo

Hlen’llSSlOD of information. Reply awaited from the firm.

'Party Name:POSITIVE
PACKAGING INDUSTRIES
| LIMITED

HQ File iTi_LA' File
:01/87/050/00398/AM13/ :03/95/040/00793/AM13/

(Case No.:3/45/87-ALC1/2012

ecision:

qubmlssmn of information.

'Meet No/Date:13/87-  |Status:
IALC1/2014 Deferred
125.06.2014 |
!Lic.NcT/ljate:Oé-l-O7l9756 -['Defer i
08 01.2013 Date:23.0

\/J) A D/L No. 46011/11/2013-PC.II dated 23.06.2014 was issued by D/o C&PC to|
firm. It was decided by the Committee to issue a Reminder to firm giving 15 days time forI

Status:

Date 16.07.2014 (\@tj

[Date:16.07.2014 |

M

72014



* [Case No.:33/7/87-ALC1/2013  |Party Name:GUJARAT

'Meet No/Date:13/87-

[FLUORO CHEMICALS LTD  |ALC1/2014

| [HQ File RLA File

:01/87/050/00045/AM 14/

25.06.2014
Lic.No/Date:3410036614

|:34/24/040/00004/AM 14/ |09.04.2013
Decision:  As per the written comments furnished by the D/o C&PC vide their OM No.

|Status:
{Approved

46011/1/2008-PC-1I dated 12.06.2014, the Committee approved following adhoc norms:

| ] EXPORT ITEM QTY IMPORT ITEM QTY
Polytetrafluoroethylene 1 kg |1. Methanol 1.039 kg
(Di'spersin Grade) — FP 2. Fluorspar 3.711 kg
Series 3. Perfluoro Octanoic Acid (PFOA) | 0.004 kg
4, Paraffin Wax 0.007 kg

‘ i

RLA may take consequential action as per Policy / Procedures.

(




8 L/

" |Case No.:31/7/87-ALC1/2013 i"Pan.y. Name:K.R.T.
POLYMERS, 'ALC1/2014 Deferred
| 25.06.2014 |
| [HQFile RLA File * [Lic.No/Date:3210062205  [Defer
0 :01/87/050/00043/AM 14/ 1:32/24/040/00001/AM14/ 111.04.2013 Date:09.07.2014

Ilgjgjo'lni A D/L No. 46011/48/2012-PC.II dated 12.06.2013 was issued by D/o C&PC to
\/'hrm. In response to that D/L, the firm had submitted its reply, a copy of which was forwarded
 to D/o C&PC on 09.09.2013 and again on 03.03.2014. Comments awaited from D/o C&PC.

~ Meel No/Date:13/87- Status: | |
|

S
.
-
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' |Case No.:15/13/87-ALC1/2013 Party Name:GUIARAT Meet No/Date:13/87-  |Status: |
FLUORO CHEMICALS LTD |ALC1/2014 ‘Approved |
25.06.2014 y }/
HQ File RLA File - ILic.No/Date:3410036728 | '
:01/87/050/00081/AM14/ 134/24/040/00010/AM14/ va 04.2013 | ‘

| |Dcc1510n As per the written comments furnished by the D/o C&PC vide their OM No. |
146011/1/2008-PC-1I dated 12.06.2014, the Committee approved following adhoc norms: ‘

l
. EXPORT ITEM QTY IMPORT ITEM QTY @Z
Polytetrafluoroethylene 1kg |1. Methanol . 1.086 kg | .
| |(Dispersin Grade) — MFP 2. Fluorspar 3.877kg | |
\,;,l‘/“"e“es 3. Perfluoro Octanoic Acid (PFOA) 0.003kg | |

. 4. Paraffin Wax 0.006 kg ‘é
| | 5. Perfluoro Peopyl Vinyl Ether (PPVE) 0.003 kg

' |RLA may take consequential action as per Policy / Procedures. R




Case No.:16/13/87-ALC1/2013 [Party Name:GUJARAT

10

'Meet No/Date:13/87-

Status:
‘Approved

FLUORO CHEMICALS LTD  |ALC1/2014
' 25.06.2014 ,
{HQ File IRLA File Lic.No/Date:3410036729 |

,5:01/87/050/00082/AM14/

Decision:

i:34/24/040/00011/AM14/
As per the written comments furnished by the D/o C&PC vide their OM No. |

26.04.2013

46011/1/2008-PC-1I dated 12.06.2014, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
Polytetrafluoroethylene 1 kg [1. Methanol 1.086 kg |
(Dispersin Grade) — MGN 2. Fluorspar 3.877 kg

L 3. Paraffin Wax 0.008 kg |,
4. Perfluoro Peopyl Vinyl Ether
(PPVE)
5. Per Fluorinated Aliphatic
Carboxylic Acid  (GX - 902) ULS L
6. Per Fluorinated Aliphatic
Carboxylic Acid (GX -905) WO 23
RLA may take consequential action as per Policy / Procedures. N

|
|

0.0025 kg (Qﬁi
|
|
|
|
|

r

¥~
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Case No.:1/3/87-ALC1/2014  [Party Name:SNF [INDIA] PVT. Meet No/Date:13/87- Status: |
ILTD., ALC1/2014 Deferred ' ,,‘—'2

| 25.06.2014 |
9 HQ File - IRLA File Lic.No/Date:0910056188 | Defer 1 { ’
" 1:01/87/050/00011/AM15/ :09/24/040/00019/AM14/ 131.05.2013 Date:09.07.2014 ~&w [
N 1 S

\/I/Dcum(:h A copy of ap_phcatlon has been forwarded to D/o C&PC on 15.04. 2014. | | l
Comments awaited from D/o C&PC. ] )}4\'

| 9"‘};s'e No.:3/17/87-ALC1/2013 |Party Name:J.D. JONES & CO. [Meet No/Date:13/87-  [Status: i
' PVT. LTD. ALC1/2014 Deferred "}S,,.
125.06.2014 | =
\./HQ File RLAFile  [LicNo/Date:0210190491 Defer
Date:16.07.2014

[:01/87/050/00110/AM 14/ |:02/24/040/00028/AM14/ i10.06.2013 | : [ &
Decision: A D/L No. 46011/2/2008-PC.1I dated 20.03.2014 was issued by D/o C&PC to| Q‘
firm. In response to above, D/L, the firm had submitted its reply, a copy of which was!'
forwarded to D/o C&PC on 24.06.2014, Comments awaited from D/o C&PC. |

| Case No.:4/17/87- ALC1/2013 P'uw Name:J.D. JONES & CO. Meet No/Date:13/87- ‘;latus Deferred
: PVT.LTD. IALC1/2014
125.06.2014

Decmon A D/L No. 46011/2/2008 PC.II dated 20.03.2014 was issued by D/o C&PC to
\firm. In response to above, D/L, the firm had submitted its reply, a copy of which was
forwmdc,d to D/o C&PC on 24 06 2014 Comments awalted from D/o C&PC

\/" oll ey |
[ |HQ File RLA File ‘Lic.No/Date: 0210190498 Defm
11 (J]fS?waU»’(JUl 11/AM14/ :02/24/040/00029/AM 14/ 10.06.2013 Date:16.07.2014
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Case No.:2/25/87-ALC1/2013 [Party Name:GUJARAT | |Mt:t.| No/Date:13/87-ALC1/2014 |Status:
FLUORO CHEMICALS LTD [25.06.2014 Approved r
HQ File [RLA File ILic.No/Date: 3410037379

I 01/87/050/00200/AM14/ :34/24/040/00073/AM 14/ |11.07.2013

Decision:  As per the written comments furnished by the D/o C&PC vide their OM No.
46011/ 1/2008-PC-II dated 12.06.2014, the Committee approved following adhoc norms:

! EXPORT ITEM QTY IMPORT ITEM QTY
Polytetrafluoroethylene —| 1kg |1. Methanol 0.6234 kg
| SD Series  (Aqueous 2. Fluorspar 2.2266 kg
1spersion containing 5 ; = = =
' |60 + 1% PTFE) 3. Disuccinic Acid Peroxide 0.0002 kg
" 4. Paraffin Wax 0.0078 kg
- 5. Per Fluoro Peopyl Vinyl Ether (
_; (PPVE) 0.0002 kg
' 6. Per Fluorinated Aliphatic
| Carboxylic Acid (GX - 902) LU0
| -~ 7. Per Fluorinated Aliphatic
\// Carboxylic Acid (GX — 905) UL
8. Tergitol 0.0624 kg
9. Ion Exchange Resin 0.0539 Litres

RLA may take consequential action as per Policy / Procedures.
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(Case No.:18/25/87- Party Name:GUJARAT iMeet No/Date:13/87-  [Status: |

|ALC1/2013 FLUORO CHEMICALS LTD |ALC1/2014 iApprm'cd

| !25.06.2014 . | ]

'HQ File RLA File [Lic.No/Date:3410037629 | ,—,g/
101/87/050/00216/AM14/  |:34/24/040/00099/AM14/ ’12.08.2013 ‘

Decision:  As p-ér the written comments furnished by the D/o C&PC vide their OM No.
46011/1/2008-PC-II dated 12.06.2014, the Committee approved following adhoc norms:

| |

| EXPORT ITEM QTY IMPORT ITEM QTY ||

| Polytetrafluoroethylene 1kg |1. Methanol 1.039 kg | |

| (Sdis_persin Grade) — FP 2. Fluorspar 3.711 kg

pfioeties 3. Perfluoro Octanoic Acid (PFOA) 0.004 kg

r 4, Paraffin Wax 0.007 kg
RLA may take consequential action as per Policy / Procedures.
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'Case No.:10/24/87-ALC1/2013 I]’arlyNametALUDECOR Meet No/Date: 13/87- "~ [Status:
| LAMINATION PVT.LTD,,  |ALC1/2014 Deferred
| 125.06.2014 -
. [HQFile IRLA File Lic.No/Date:0210193307 Defer |
141.01/87/030/00197/AM14/ 1:02/24/040/00059/AM14/ 123.08.2013 Date:09.07.2014 |
|

Decision: A D/L No. 46011/13/2009-PC.II dated 11.11.2013 was issued by D/o C&PC to|
Tirm. In response to that D/L, the firm had submitted its reply, a copy of which was forwarded
to D/o C&PC on 03.01.2014. Comments awaited from D/o C&PC. ‘

Case No.:6/29/87-ALC1/2013 Party Name:ALUDECOR “[Meet No/Date:13/87- Status: |
LAMINATION PVT.LTD.,  |ALCI/2014 Deferred |
25.06.2014
_|HQ File IRLA File “[LicNo/Date:0210193827  Defer
15 :01/87/050/00230/AM14/ .02/24/040/00075/AM14/ 104.09.2013 |Date:09.07.2014

Decision: A D/L No. 4601 1/13/2009-PC.II dated 18.12.2013 was issued by D/o C&PC to
firm. In response to that D/L, the firm had submitted its reply, a copy of which was forwarded |
to D/o C&PC on 22.01.2014. Comments awaited from D/o C&PC. '

Case No.i5/33/87-ALC1/2013  |Party Name:NARENDRA Meet No/Date:13/87-  Status: L Q
PLASTIC PVT LTD., ALC1/2014 Deferred | ;
25.06.2014 | |
HQ File RLA File Lic.No/Date:0310752316 Defer | BN -
16 .01/87/050/00283/AM14/ 03/95/040/00538/AM 14/ 04.10.2013 Date:09.07.2014|

firm, In response to that D/L, the firm had submitted its reply, a copy of which was forwarded
to D/o C&PC on 16.06.2014. Comments awaited from D/o C&PC.

Decision: A D/L No. 46011/30/2012-PC.II dated 18.01.2014 was issued by D/o C&PC 10| 7‘/
|
|
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.jStatus-: 0

Case No.:47/33/87-ALC1/2013 iParty Name:KDDL LTD., %Meet No/Date:13/87-
. iALC1/2014 {Approved
| | 25.06.2014 |
| HQFle  [RLAFile [LicNo/Date:2210014276 |
01/87/050/00325/AM14/ 1:122/24/040/00014/AM 14/ 09.10.2013
| Decision:  As per the written comments furnished by the D/o C&PC vide the1r OM No.
46011/102/2013-PC-II dated 11.06.2014, the Committee approved following adhoc norms:
17 EXPORT ITEM ! QTY IMPORT ITEM QTY
|| |Presentation Boxes —| 1kg |1. Relevant PU Leather Net + 5% wastage
| |made with Plastic Shell / 9. Relevant RWS Flocked ,
| _JPU Leather and Flocked Rayon White Colour Net + 5% wastage
/ Rayon 3. Relevant Satin Paper Net + 5% wastage
RLA may take consequential action as per Policy / Procedures.
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'Case No.:12/37/87-ALC1/2013 Palty Name:KAMSONS Meet No/Date:13/87- ‘Status: , '27—’
CHEMICALS PVT.LTD. ALC1/2014 Deferred | -
125.06.2014 '
HQ File [RLA File Lic.No/Date:0310752961  Defer !
01/87/050/00347/AM14/ :03/94/040/00568/AM 14/ 109.10.2013 Date:09.07.2014|

8
Decision: A copy of application was forwarded to D/o C&PC on 18.12.2013. Further a| (-.&L
copy of Licence Amendment Sheet received from RLA, Mumbai was also forwarded to D/o| ’

’,:,..r 'C&PC on 16.01.2014. Thereafter, a copy of application alongwith a copy of Licence| . L[
‘Amendment Sheet was forwarded to D/o C&PC on 03.03.2014. Comments awaited from; J/

D/o C&PC. _ |
i_ Case No.:20/46/87-ALC1/2013 {Party Name:ACG ~~ IMeet No/Date:13/87- Status: ’é/
[ il !PHARMAPACI( PVT LTD §ALC1/2014 Deferred
25.06.2014 |
.HQ File RLA File Lic.No/Date:0310757922 Defer ‘
~ 191 :01/87/050/00414/AM14/ :03/94/040/00629/AM 14/ 14.11.2013 |Da[f: 16.07 2014|
Dec1510n A D/L No. 46011/105/2009-PC.1I dated 14.03.2014 was issued by D/o C&PC to| —
. firm. This was followed by Reminder from DGET on 29.04.2014 and 10.06. 2014
i(Final Reminder) giving 15 days time for submission of information. Reply awaited from the ?A
firm.
|Case No.:33/46/87-ALC1/2013 Parly Name:UTSAV Meet No/Date:13/87- Status: | }___
: [POLYMER PRODUCTS PVT. |ALC1/2014 Deferred |
! ILTD, 25.06.2014 ' |
iHQ File IRLA File  Lic.No/Date:0310758773 | Defer |
0 1:01/87/050/00427/AM14/ i :03/95/040/00652/AM 14/ 22.11.2013 ‘Date:16.07. 2014l L
+Decision: A D/L No. 46011/9/2014-PC.II dated 14.03.2014 was issued by D/o C&PC to
‘In m. This was followed by Reminder from DGFT on 29.04.2014 and 10.06.2014 é/

(Final Reminder) giving 15 days time for submission of information. Reply awaited from the|

| firm.
%Ca-se No.:2/42/87-ALC1/2013 ‘Party Name:J.D. JONES & CO. ‘Meet No/Date:13/87- éS_tatus: Deferred-i j
PVT.LTD. {ALC1/2014 ; i | =X
i 25.06.2014 |
., [HQ File ~ [RLAFil ~ LicNo/Date:0210196733 [Defer ‘ ‘ Q\
I Olf’h?f 150/00388/AM 14/ [:02/24/040/00135/AM 14/ i25.11.2013 fDate:l6.07.20]4 w‘\

V/Dum(m A D/L No. 46011/2/2008-PC.II dated 20.03.2014 was issued by D/o C&PC to\
firm. In response to above, D/L, the firm had submitted its reply, a copy of which was|
lfol warded to D/o C&PC on 24.06.2014. Comments awalted from D/o C&PC. ‘
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'Case No.:1/10/87-ALC1/2014 i’PélTy Name:BLF POLYMERS

22 [HQ File
:01/87/050/00089/AM15/

73'

Dec1s1on

A copy of apphcatlon has been forwarded to D/o C&PC on 30.05.2014.

IPRIVATE LIMITED

i

|

{RLA File
1:56/24/040/00030/AM14/

Comments awaited from D/o C&PC

Caée No.:25/46/87-ALC1/2013 [Party Name:INTERNATIONAL Meet No/Date:13/87-  |Status:
(CONVEYORS LIMITED IALC1/2014 Deferred
125.06.2014 |

;"HQ File

Deusmn

\ fum This was followed by Reminder from DGFT on 29.04.2014 and 10.06.2014 (Fmal‘
" Rcmmdm) giving 15 days time for submission of information. Reply still awaited from the | A/

Hfirm.

01/87/050/00419/AM 14/
A D/L No. 46011/115/2005-PC.II dated 14.03.2014 was issued by D/o C&PC 10| \__L

i
RLA File
1:03/94/040/00720/AM14/

Meet No/Date: 13/87- Stalus
ALC1/2014 |Deferred
[25.06.2014

ILic.No/Date:5610003324 | Defer

05.12.2013

'Date:09.07.2014

Lic.No/Date:0310761263 [Defer |

110.12.2013

Date:16.07.2014 |

| Case No.:27/46/87-ALC1/2013 [Party Name:INTERNATIONAL [Meet No/Date:13/87-  [Status: |
| \CONVEYORS LIMITED ALC1/2014 Deferred | S—
25.06.2014 | |

|HQ File

Ig__ql;:(l 1787/050/0042 1/AM 14/

‘Date:16.07.2014 '
A D/L No. 46011/115/2005-PC.1T dated 14.03.2014 was issued by D/o C&PC to| Q«-j-&‘*
firm. This was followed by Reminder from DGFT on 29.04.2014 and 10.06.2014 (Fmal
Reminder) giving 15 days time for submission of information. Reply still awaited from the

Decision:

~ [RLA File
[:03/94/040/00730/AM 14/

[Lic. Nn/l)are 0310761 "ﬁa IDeTer

|10 12.2013

f 1. !

‘Cnsc No.:28/46/87-ALC1/2013 ’Pal“cy Name:INTERNATIONAL [Meet No/Date:13/87-  |Status: |
ICONVEYORS LIMITED ALC1/2014 'Deferred ,‘ S

. | 25.06.2014 | |

HQ File ~ |RLAFile * [Lic.No/Date:0310761260 [Defer 1

25 1:01/87/050/00422/AM14/

Dccisi(m

Ilnm

'5|0 7
\) 'Declsmn

A D/L No. 46011/115/2005-PC.II dated 14.03.2014 was issued by D/o C&PC to
f' irm. This was followed by Reminder from DGFT on 29.04.2014 and 10.06.2014 (Final |
Remmdm) giving 15 days time for submission of information. Reply still awaited from the |

:03/94/040/00738/AM 14/

ICase No.:10/50/87-ALC1/2013 |Pal“[y Name:ROECHLING

HQ File

7050/00489/AM 14/

|[ENGG. PLASTICS (INDIA)
‘PVT LTD.

"[RLA File
1:03/95/040/00777/AM14/

10.12.2013

01.01.2014

LIC No/Date:0310763954 |Defer

[Date:16.07.2014 |

Meet No/Date:13/87- 'gétatus':' B
ALC1/2014 iDeferred 3———
125.06.2014

Date:23.07.2014 Q\
A D/L No. 46011/27/2014 PC 11 dated 13. 06 2014 was issued by D/o C&PC to Cﬁ’

firm. Tt was decided by the Committee to issue a Reminder to firm giving 15 days time for
'submission of information.
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Case No.:1/46/87-ALC1/2013  Party Name:FARCOM CABLE 'Meet No/Date:13/87- Status: '
SYSTEMS PRIVATE ALC1/2014 Withdrawn ‘ é
LIMITED, 25.06.2014
HQ File RLA File " [Lic.No/Date:0710101789
01/87/050/00395/AM 14/ .07/24/040/00393/AM14/ 30.01.2014 I

Decision:  RLA, Bangalore vide letter No. 07/24/040/00378/AM14 dated 07.06.2014 has |
27 linformed that the subject advance authorization was issued to firm on repeat basis|
(Adhoc Norms) in terms of Para 4.7.1 of HBP Vol. I as.per the decision taken by NC in its |
Meeting No. 27/87-ALC1/2013, dated 04.10.2013 (Case No. 1/23/87-ALC1/2013). ]

In view of above RLA’s letter, the Committee decided to withdraw the case. l '\‘F




"3 informed that the subject advance authorization was issued to firm on repeat basis

19
\Case N0.:2/46/87-ALC1/2013 | Party Name:FARCOM CABLE |Meet No/Date:13/87-  [Status:
| SYSTEMS PRIVATE ALC1/2014 Withdrawn
LIMITED., 125.06.2014
'HQ File RLA File Lic.No/Date:0710101790
| 01/87/050/00396/AM14/ 07/24/040/00378/AM14/ 30.01.2014

RLA Bangalore vide letter No. 07/24/040/00378/AM14 dated 07 06.2014 has

Decm(m

‘(Adhoc Norms) in terms of Para 4,7,1 of HBP Vol. I as per the decision taken by NC in its
Meeting No. 27/87-ALC1/2013, dated 04.10.2013 (Case No. 1/23/87-ALC1/2013).

In view of above RLA’s letter, the Committee decided to withdraw the case.

f:ﬁg: T
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Case No.:1/47/87-ALC1/2013 Party Name:NITREX Meet No/Date:13/87- |Status: '
(CHEMICALS INDIALTD.,,  |ALC1/2014 Withdrawn I }ﬁ""
25.06.2014 |
'HQ File RLA File Lic.No/Date:5210040693 i
:01/87/050/00442/AM14/ :52/24/040/00042/AM14/ 05.02.2014 |

Decision: RLA Surat vide e-mail dated 04.06.2014 has informed that the subject advance |
29 authorization was issued to firm on repeat basis (Adhoc Norms) in terms of Para 4.7.1 of| |
'HBP Vol. I as per the decision taken by NC in its Meeting No. 8/87-ALC1/2013, dated |

22.05.2013 (Case No. 9/15/87-ALC1/2012). .

In view of above RLA’s letter, the Committee decided to withdraw the case.
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Case No.:19/7/87-ALC1/2014  [Party Name:ARKEMA ~ |Meet No/Date:13/87-  |Status:
| CHEMICALS INDIAPVT.  |ALCI/2014 Approved
- LTD., 25.06.2014 !
HQFle ~ |RLAFile  Lic.No/Date:0310769287
:01/87/050/00038/AM15/ :03/94/040/00981/AM14/ 05.02.2014

Decision:  As per the written comments furnished by the D/o C&PC vide their OM No.

46011/35/2014/PC-11 dated 11.06.2014, the Committee approved following adhoc norms:

__]
J

l EXPORT ITEM |QTY JMPORT ITEM QTY
. |Polyamide Resin|1 kg |1. Dimer Acid 0.6140 kg
Crayamid 140 X 100 2. Soya Fatty Acid 0.1026 kg
3. Triethylene Tetramine 0.3696 kg

RLA may take consequential action as per Policy / Procedures.

i




Case No.:20/7/87-ALC1/2014

H_() File

:01/87/050/00039/AM15/

Decision:

(31

U

22

'Parly Name:ARKEMA Meet No/Date:13/87- Status:
(CHEMICALS INDIA PVT. ALC1/2014 Approved
LTD., 25.06.2014 |

RLA File ~[Lic.No/Date: 03'10769295_'

:03/94/040/00982/AM14/ 05.02.2014

As per the written comments furnished by the D/o C&PC vide their OM No.
| 46011/35/2014/PC-II dated 11.06.2014, the Committee approved following adhoc norms:

EXPORT ITEM WQTY IMPORT ITEM QTY
Polyamide = Resin|1kg |1. Dimer Acid 0.4946 kg
Crayamid 115 X 70 2. Soya Fatty Acid 0.0854kg

3. Triethylene Tetramine 0.2048 kg
4, Mixed Xylene 0.2871 kg |
IRLA may take consequential action as per Policy / Procedures.

—TL{@" 8



Case No.:52/7/87-ALC1/2014 |Party Name:K ALPENA 'Meet No/Date:13/87-  |Status:
INDUSTRIES LIMITED, ALC1/2014 Deferred
‘ [25.06.2014
32 HQ File RLA File Lic.No/Date:0310769237 ‘Defer
I: 01/87/050/00071/AM15/ ‘ :03/94/040/00862/AM 14/ 05.02.2014 |Date 09.07.2014
Decmon A copy of app11cat1on ‘'has been forwarded to D/o C&PC on 15.04.2014.

! Con1menls awa1ted from D/o C&PC

23
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(Case No.:2/47/87- ALC1/2013 Party Name:FARCOM CABLE |Meet No/Date:13/87-  [Status: 1
SYSTEMS PRIVATE ALC1/2014 Withdrawn
LIMITED, 25.06.2014 } ‘ S
HQFile ~ |RLAFile " [Lic.No/Date:0710102003 |
01/87/050/00443/AM14/ :07/24/040/00377/AM14/ 06.02.2014 N

Decision:  RLA, Bangalore vide letter No. 07/24/040/00377/AM14 dated 07.06. 2014 ha's

33 linformed that the subject advance authorization was issued to firm on repeat lmsm
(Adhoc Norms) in terms of Para 4.7.1 of HBP Vol. I as per the decision taken by NC in its |
‘Meeting No. 27/87-ALC1/2013, "dated 04.10.2013 (Case No. 1/23/87-ALC1/2013).

—T In view of above RLA’s letter, the Committee decided to withdraw the case.
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iCase No.:2/52/87- Party Name:GUJARAT Meet No/Date:13/87-
‘ALC1/2013 FLUORO CHEMICALS LTD (ALC1/2014 ,
| * 25.06.2014 |
tHQ File RLA File Lic.No/Date:3410039298
:01/87/050/00508/AM 14/ :34/24/040/00274/AM14/ 18.02.2014 |

Decision:

Status: Approved

46011/1/2008-PC-II dated 12.06.2014, the Committee approved following adhoc norms:

Carboxylic Acid (GX -905)

| EXPORT ITEM 0 QTY IMPORT ITEM QTY
| |Polytetrafluoroethylene 1 kg |1. Methanol sl 1.086 kg
(Di§pe1‘sin Grade) — MGN 2. Fluorspar 3.877 kg
ety 3. Paraffin Wax 0.008 kg
4. Perfluoro Peopyl Vinyl Ether
(PPVE) 0.0025 kg
5. Per Fluorinated Aliphatic
Carboxylic Acid  (GX —902) IS0 s
6. Per Fluorinated Aliphatic 0.00025 kg

RLA may take consequential action as per Policy / Procedures.

As per the written comments furnished by the D/o C&PC vide their OM No |
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p—"
Case No.:24/7/87-ALC1/2014  Party Name: GRAPHITE INDIA |Meet No/Date:13/87- |Status: 'I
LIMITED ALC1/2014 Deferred |
| ; | 25.06.2014 |
i HQ File il(l A File Lic.No/Date: 0310770961 ‘Defer
133 ( 01/87/050/00043/AM15/ :03/94/040/01026/AM 14/ 19.02.2014 \Date:23.07.2014 |

'Dec1510n A D/L No. 46011/19/2014-PC.I1 dated 11.06.2014 was issued by D/o C&PC to
,—--*f*i" fii. It was decided by the Committee to issue a Reminder to firm giving 15 days time for

'subnn qs10n of 1nfo1mat1on

\
\\—erﬂ"'

| Case No.:53/7/87-ALC1/2014 [Party Name:INDOFIL [Meet No/Date:13/87-  Status: i
INDUSTRIES LTD. ALC1/2014 Deferred |
: 25.06.2014 '

/«nﬁ; ' RLA File Lic.No/Date:0310771006 "befér &Q
01/87/050/00072/AM15/ 1:03/94/040/00903/AM14/ 19.02.2014 Date:09.07:2014 .

Decision: A copy of apphcation has been forwarded to D/o C&PC on 09.05. 2014. }L
'(‘ ommerts awaited from D/o C&PC .,

| [Case No.:25/7/87-ALC1/2014 | Party Name:KRISHNA  [Meet No/Date:13/87- 'Status: |

| ANTIOXIDANTS PVT. LTD. |ALC1/2014 Deferred | e
|| ' 25.06.2014 .

37 [HQ File RLAFile iLlc No/Date:0310771313 [Defer ‘ C Q&

| _:01/87/050/00044/AM15/ 103/94/040/01039/AM14/ 121,02.2014 Date:09.07.2014 | —

\"“(:’ 'Decision: A copy of apphcatlon ‘has been forwarded to D/o C&PC on 09.05.2014. ‘
C omments awa1ted from D/o C&PC |

"[Case No.:57/7/87-ALC1/2014 [Party Name: BAYER [Meet No/Date: 13/87- 1Status
EMATERIALSCIENCE PVT. |ALCI1/2014 Deferred
| LTD., 125.06.2014 ;
HQFile  [RLA File o " ILic.No/Date:0310771923 Ei'ae-rer B
381, :01/87/050/00076/AM15/ 1:03/94/040/00978/AM 14/ 25.02.2014 Date:23.07.2014

Nt Decision: A D/L No. 46011/23/2006-PC.1I dated 11.06.2014 was issued by D/o C&PC to
firny. It was decided by the Committee to issue a Reminder to firm giving 15 days time for |

submission of information. |

i'éasc No.:18/7/87-ALC1/2014 [Party Name:SNF [INDIA] PVT. [Meet No/Date:13/87- Status:
. LTD., |ALC1/2014 Deferred
- 125.06.2014
39[HQFile  |RLAFile T [LicNo/Date:2610012455 [Defer
:01/87/050/00037/AMLS/ \ 126/24/040/00011/AM14/ 27.02.2014 [Date:09.07. 20141
ecision: A copy of apphcatlon ‘has been forwarded to D/o C&PC on 09.05.2014,

Comments awaited from D/o C&PC.
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Case No.:54/7/87-ALC1/2014  Party Name:INTERNATIONAL Meet No/Date:13/87-  [Status:
' ICONVEYORS LIMITED ALC1/2014 |Deferred
[ | ! 25.06.2014 |'
i 'HQ File gRLA File ;Lic.No/Date:0310772113 Defer
40 §.01/87/050/00073/AM15/ 1:03/94/040/00950/AM14/ 27.02.2014 Date:23.07.2014

Decision: A D/L No. 46011/115/2005-PC.1I dated 11.06.2014 was issued by D/o C&PC to

\__——firm. It was decided by the Committee to issue a Reminder to firm giving 15 days time for

i ‘submission of information.

ICEISL No.:55/7/87-ALC1/2014 rParty Name:INTERNATIONAL (Meet No/Date:13/87- |Slalus
ICONVEYORS LIMITED ALC1/2014 Defu red
| | 25.06.2014 ,
| — — — e —aa- — - S —
’HQ File :RLA File Lic.No/Date:0310772114 |[Defer

|
\/'41 s 01/87/050/00074/AM15/ 27.02.2014 IDate :23.07.2014

rDemmn 'A D/L No. 4601 l/l 15/2005-PC.II dated 11.06.2014 was issued by D/o C&PC to
[inm It was decided by the Committee to issue a Reminder to firm giving 15 days time for
| |submission of information.

_ ("a'ie No.:21/7/87-ALC1/2014 |I"u EyName INTERNATIONAL IMuel No/Date: 13!87- [Status:
| 'CONVEYORS LIMITED IALC1/2014 Deferred
| 125.06.2014 .
HQ File il _%RLA File | Lic.No/Date:0310772649 [Defer
42 i 00040/AM15/ :03/94/040/01004/AM14/ 03.03.2014 Date:23.07.2014

Dec1snon A D/L No. 46011/115/2005-PC.II dated 11.06.2014 was issued by D/o C&PC to
‘ﬁrm It was decided by the Committee to issue a Reminder to firm giving 15 days time for
| |submission of information.

Case No.:22/7/87-ALC1/2014 Party Name:INTERNATIONAL [Meet No/Date:13/87-  [Status:
| ‘CONVEYORS LIMITED |ALC1/2014 :Deferred

| | 25.06.2014 |

. HQFle ~ RLAFlle '_@Il\f&ba{eﬂﬁoifzébb"b.;ﬁéi__ ]
uLLO]fSWUSO/OOOM/AMlS/ g[:03/94/040/01005/AM14/ 103.03.2014 |Date:23.07.2014

|Dec1510n A D/L No. 46011/115/2005-PC.II dated 11.06.2014 was issued by D/o C&PC to
firm. It was decided by the Committee to issue a Reminder to firm giving 15 days time for

_r Subl}]]9910ﬂ of 1nformat10n

*‘H “‘Er :%\ﬂ Y



Case No.:23/7/87-ALC1/2014
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Party Name:D. R. COATS INK |

& RESINS PVT. LTD.

HQ File

RLA File

i_I\/I_E:eL No/Date:13/87- ~ Status:
ALC1/2014 Approved
125,06.2014

* [Lic.No/Date:0310773097
:01/87/050/00042/AM15/ :03/94/040/01007/AM14/ 105.03.2014
Decision:  As per the written comments furnished by the D/o C&PC vide their OM No.
46011/34/2010-PC-II dated 11.06.2014, the Committee approved following adhoc norms:

EXPORT ITEM

QTY

IMPORT ITEM

QTY

Reactive Pmide Resin

1kg [1. Dimer Acid

0.684 kg

with free ino Groups 2. Penta Ethylene Hexa Amine (PEHA) | 0.517 kg
and Viscosity at 25 C 125 i .
| |1g.256-PGises (Synpol 140) 3. Industrial Mono Carboxylic Fatty Acid | 0.029 kg

" IRLA may take consequential action as per Policy / Procedures.
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|Case No.:36/7/87- Party Name:JESONS 'Meet No/Date: [3/87- Status:
ALC1/2014 INDUSTRIES LTD. IALC1/2014 JA pproved
| 125.06.2014
HQ File ~ [RLA File Lic.No/Date:0310773099 ‘

| I []IlS?f’[}SU/OOUJ:)fAMI‘if |:03/94/040/01091/AM 14/ 105.03.2014

Deecision:  As per the written comments furnished by the D/o C&PC vide thelr OM No. |
' 46011/93/2011-PC-II dated 23.06.2014, the Committee approved following adhoc norms:

st EXPORT ITEM QTY IMPORT ITEM QTY
'|Butyl  Acrylate® and  Methyl| 1kg |1. Butyl Acrylate 0.2145 kg
\—/!/M'eﬂm.crylatc . Monqmer Copolymer 2. Methyl Methacrylate 0.2680 kg
T Emulsion having solids 50 + 2%
- ||RLA may take consequential action as per Policy / Procedures.
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Case No.:32/7/87-ALC1/2014 [Party Name:EARTHSOUL Meet No/Date:13/87- Status: |
BIOPRODUCTS, IALC1/2014 Deferred
' 25.06.2014 |

IRLA File Lic.No/Date:0310773559 |Defer

46 [HQ File } 4
| 01/87/050/00051/AM15/ 1:03/94/040/01079/AM 14/ |07.03.2014 IDate:09.07.2014 o
A copy of application has been forwarded to D/o C&PC on 09.05.2014. \IA

\ | Pecision:
| |Comments awaited from D/o C&PC.

| [Case No.:39/7/87-ALC1/2014  Party Name:PARADISE Meet No/Date:13/87-  [Status:
IPOLYMERS LTD., ALC1/2014 Deferred
125.06.2014

AT

ILic.No/Date:0310773869 |Defer

47 !IQ File
\ " T01/87/050/00058/AM15/ 103/95/040/00968/AM14/ 111.03.2014 Date:09.07.2014 ‘
Decision: A copy of apphcatlon has been forwarded to D/o C&PC on 09.05. 2014.

‘Comments awaited from D/o C&PC.

Case No.:30/7/87-ALC1/2014 [Party Name:KALPENA  |Meet No/Date:13/87-  [Status:
INDUSTRIES LIMITED, ALC1/2014 Deferred
125.06.2014 |

| .
'RLA File Lic.No/Date:0310774217 iDefer
iDate:09.07.2014

\ 48 HQF !
%87/050/00049/AM15/ :03/94/040/01070/AM14/ 112.03.2014
Du:lsmn. A copy of application has been forwarded to D/o C&PC on 09.05. 2014

C omments awalted from D/o C&PC.

| |Case No.:31/7/87-ALC1/2014 [Party Name:KALPENA [Meet No/Date:13/87-  [Status:
| INDUSTRIES LIMITED, ALC1/2014
125.06.2014 |

ILic.No/Date:0310774215 |Defer

Rl A File
I)atE'O9 07.2014

o [ File '
[:01/87/050/00050/AM15/ | :03/94/040/01073/AM 14/ )12 03.2014
| Decision: A copy of apphcat1on has been forwarded to D/o C&PC on 09.05.2014.

(Comments awaited from D/o C&PC.

| ic'a'se No.:4/7/87-ALC1/2014  [Party Name:SHAKTI PLASTIC [Meet No/Date:13/87-  [Status: | s;/
INDUSTRIES ALC1/2014 Deferred
25.06.2014
D= ~ [LicNo/Date:0310774318 |Defer E SQQ,J

\_‘)uJﬂ’u File RLA File ‘
01/87/050/00023/AM15/ {:03/95/040/01007/AM 14/ 13.03.2014 |Date:09.07.2014
A copy of application has been forwarded to D/o C&PC on 09.05.2014..

Decision:
|(Comments awaited from D/o C&PC.
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Case No.:15/2/87-ALC1/2014  |Party Name:GUJARAT CRAFT [Meet No/Date:13/87- Status:

{INDUSTRIES LTD., |ALC1/2014 prproved
| 125.06.2014 | ‘

HQ File i ~ [RLA File ~ [Lic.No/Date:0810129718
[:01/87/050/00547/AM 14/ 1:08/24/040/00558/AM 14/ 14.03.2014

Decision:  As per the written comments furnished by the D/o C&PC vide their OM No.
46011/111/2008-PC-11 dated 11.06.2014, the Committee approved following adhoc norms:

[ ] EXPORT ITEM QTY IMPORT ITEM QTY :l
| Laminated Plastic| 1 kg |1. HDPE Woven Fabric| 0.5093 kg !
Sheetings Unlaminated 1
2. LDPE Granules 0.5093 kg '

3. Titanium Dioxide 0.0189 kg

oL 4. Colour Pigment 0.0029 kg
5. Wax 0.0048 kg f

6. U.V. Stabilizer 0.0048 kg
\_"T sicl 7.  Relevant Aluminium Eyelets| Net+ 1% .
(Gromets) wastage l
RLA may take consequential action as per Policy / Procedures. |

Fa
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“ICnse Nos14/7/87-ALC1/2014 |Party Name:ARMOR PLAST  |Meet No/Date:13/87- [Status:
: i i ILTD., ALC1/2014 Deferred
| ' 125.06.2014
52 [HQ File 'RLA File ILic.No/Date:0710102905 | Defer
_ | |:01/87/050/00033/AM15/ :07/24/040/00478/AM14/ 114.03.2014 [Date:09.07.2014
\_.—:-";Decl—sfon: A copy of application has been forwarded to D/o C&PC on 09.05.2014.
| Comments awaited from D/o C&PC.
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Case No.:56/7/87-ALC1/2014  |Party Name:KALPENA Meet No/Date:13/87- Status: l
[ | (INDUSTRIES LIMITED, (ALC1/2014 |[Approved
| | 125.06.2014 S
HQ File ~ RLAFile  [Lic.No/Date:0310775536
:01/87/050/00075/AM15/ :03/94/040/00965/AM14/
| Decision:

46011/26/2011-PC-1II dated 12.06.2014, the Committee approved following adhoc norms:

24,03.2014 |
As per the written comments fﬁrmshedby the D/o C&PC vide their OM No.

EXPORT ITEM

QTY
pvC

Compound| 1 kg
(Power Cable Grade)

IMPORT ITEM QTY
1. PVC Resin

0.1960 kg
3. Chlorinated Paraffins Plasticizers

0.1275 kg 4@
RLA may take consequential action as per Policy / Procedures.

4
0.5794 kg \E/%j"
2. Dioctyl Phthalate Plasticizer (DOP)
\ 4+
B
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" [Case No.:6/7/87-ALC1/2014 [Party Name:MIL INDUSTRIES [Meet No/Date:13/87- Status: 1 35—
. !LTD ALCI1/2014 \Deferred ’
, 25.06.2014 -
54 |HQ File ‘RLA File Lic.No/Date:0410156539 {Defer
:01/87/050/00025/AM15/ :04/24/040/00292/AM 14/ 25.03.2014 Date:16.07.2014 @L
| - —~—
\ . Decision: A copy of apphcatlon has been forwarded to DIPP on 16.06.2014. Comments| ¢
_M.:‘-" "
awalted ﬁom DIPP
(Case No.:48/7/87-ALC1/2014 [Party Name: TEGA Meet No/Date:13/87- Status: ' ;/,/
INDUSTRIES LTD. ALC1/2014 Deferred
. 25.06.2014 |
55 [HQ File 'RLA File T Lic.No/Date:0210201574  Defer i d]
V)LOI/87/050/00067/AM15/ 1:02/24/040/00175/AM14/ 25.03.2014 Date:09.07.2014 :%
Decision: A copy of apphca‘uon has been forwarded to DIPP on 09.05.2014. Comments, N
awaited from DIPP. :| 11/
iCase'i\'lo.:49/7/87:ALC1/2014_ Party Name:TEGA " [Meet No/Date:13/87-  [Status: _'_"1 -
, [INDUSTRIES LTD. ALC1/2014 Deferred ;
: 25.06.2014 .
HQ File R ERLA'File oD Lic.No/Date:0210201572 | Defer '
156 <01/87/050/00068/AM15/ :02/24/040/00191/AM 14/ 25.03.2014 Date:23.07.2014 (’

Decision: A D/L No. 7/138/2014 TSW dated 30.05.2014 was issued By DIPP firm. It was
decided by the Comumittee to issue a Reminder to firm giving 15 days time for submission of 4”

I
information.

| [Case No.:9/7/87-ALC1/2014  Party Name:SHAKTI PLAS  |[Meet No/Date:13/87-  [Status: | -

| INDUSTRY ALC1/2014 Deferred

n | 25.06.2014 |

57HQFile RLAFle [Lic.No/Date:0510382815  Defer ' [)lv .
~:01/87/050/00028/AM15/ :05/24/040/00492/AM 14/ 126.03.2014 Date:09.07.2014 ‘\,%/

éDecisio_n: A copy of aiaplicati(;n has been forwarded to D/o C&PC on 09.05.2014,
IComments awaited from D/o C&PC. '}7

| [Case No.:42/7/87-ALC1/2014  |Party Name:EASTMAN  |Meet No/Date:13/87-  |Status:
L IRECLAMATIONS ALC1/2014 Deferred
| 25.06.2014 -
58 HQFile ' RLA File ILic.No/Date:3010101402 [Defer
wmﬁmmommws/ 1:30/24/040/00056/AM 14/ 26.03.2014 Date:09.07.2014 |

. Decision: A copy of apphcatlon has been forwarded to DIPP on 09.05.2014. Comments
uw*uted from DIPP
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faase No.:8/7/87-ALC1/2014  |Party Name:GLOBAL Meet No/Date:13/87-  [Status:

' IDRJLLJNG FLUIDS ALC1/2014 Deferred éf
} | CHEMICALS LTD. 25.06.2014
59 [HQ File 'RLA File Lic.No/Date:0510383079 |Defer

Decision: A cop-y_of appl'i_céti'on”lias been forwarded to D/o C&PC on 09.05.2014.
. |Comments awaited from D/o C&PC. _VP

| :01/87/050/00027/AM15/ :05/23/040/00555/AM 14/ 26.03.2014 {Date:09.07.2014 d&_}%/
( e e = : .
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Case No.:15/7/87-ALC1/2014  {Party Name:GUJARAT RAFFIA'iMeetNo/Date:l3/87- ~Status:
| \INDUSTRIES LTD ALC1/2014 |Approved
' | 125.06.2014
g SR S S -1, . S =
' HQFile 'RLA File Lic.No/Date:0810130206
:01/87/050/00034/AM15/ 1:08/24/040/00562/AM 14/ 01.04.2014

Decision:  As pef the written comments furnished by the D/o C&PC vide their OM No.
46011/153/2006-PC-II dated 11.06.2014, the Committee approved following adhoc norms:

, EXPORT ITEM | QTY IMPORT ITEM QTY
‘50 | Laminated Plastic| 1kg |1. HDPE Granules 0.5335 kg :
| Sheeting :.
& 2. LDPE Granules 0.5335 kg
\I_,.L/"'” 3. Titanium Dioxide 0.0198 kg
i 4. Relevant Aluminium Eyelets| Net+ 1%
~ |(Gromets) wastage
RLA may take consequential action as per Policy / Procedures.




\-'—""' ' |RLA may take consequential action as per Policy / Procedures.
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(Case No.:10/7/87-ALC1/2014 |Party Name:SNF [INDIA] PVT. [Mect No/Date:13/87-  [Status:
ILTD., |ALC1/2014 Approved

| | 125.06.2014

HQFile RLA File i Lic.No/Date:2610012531 |

1:01/87/050/00029/AM15/ 126/24/040/00014/AM14/ 104.04.2014

Decision:  As per the written comments furnished by the D/o C&PC vide their OM No..
!4601 1/141/2005-PC-1I dated 11.05.2014, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY

| Flosperse =~ 3000 MS5| 1kg |1. Acrylic Acid 0.3035 kg
: (% Non Volatile Solids

40 + 2%) 2. Sodium Hypo Phosphite 0.0174 kg C*ﬁ,u\ 1
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[Case No.:46/7/87-A1.C1/2014 Party Name:G - PLAST ‘Meet No/Date:13/87- |Status:
PVT.LTD,, ALC1/2014 ‘Approved
25.06.2014 (3/,,
HQ File RLA File Lic.No/Date:3210074812 ;
01 b?f(rStU(}UUéar’AMIS/ :32/24/040/00028/AM 14/ 104.04.2014 | '

Decision: As per the written comments furnished by the D/o C&PC vide their OM No.,
46011/96/2012-PC-II dated 11.06.2014, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY .
Top US — CISCO /|1No.|Relevant PC-ABS Blend|1.05kg/kg content |
Bottom US-Cisco / Top (Bay Blend) in the export ',
OSSA-CISCO / Bottom product M.
OSSA-CISCO ' '
LRLA may take consequential action as per Policy / Procedures. LL
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(Case No.:2/6/87-ALC1/2014  [Party Name:AAKASH 'IMeet No/Date:13/87- Status:
IPLASTOPACK PVT.LTD.,  |ALCI/2014 Deferred
25.06.2014 |
IHQ File T RLA File [LicNo/Date:5210040939 [Defer

\/wﬂTKOGO/OOOIWAMIS/ 1'52/24/040/00001/AM15/ [16 04.2014 Date:16.07.2014
| Decision: RLA, Surat and firm were requested through letter dated 21.05.2014 and

24.06.2014 to furnish application expeditiously. However, application awaited from RLA,

|Surat and ﬁrm

|
|

|

|

| |Case No.:1/6/87-ALC1/2014  [Party Name:NEWAGE Meet No/Date:13/87- [smtus? -
If | LAMINATORS PVT.LTD., ALC1/2014 JDefcrrcd
f 25.06.2014 :
64 ]HQ File R ~ [RLA File F Lic.No/Date:0510384978 | Defer
|[01/87/050/00018/AM15/ :05/24/040/00489/AM 14/ 25.04.2014 |Ddtt‘. 16.07.2014

L—-B‘l‘rc‘l's'ion A copya" ;pl;hcanon has been forwarded to D/o C&PC on 24.06.2014.
! |(Comments awaited from D/o C&PC.

| |Case No.:2/13/87-ALC1/2014 .]iPal'ty Name:OSTERN ;M'eemof’Date:-ﬁfS_?- Status:

[ [PRIVATE LTD. ALC1/2014 [Deferred

. | 25.06.2014 |

65 iHQ File RLA File |Lic.No/Date:0210203103  [Defer

| 1 01/87/050/00108/AM15/ | 02/24/040/00151/AM 14/ ‘08 05.2014 - - |Dale 16.07.2014
Decision: A co copy py of apphcatlon has been forwarded to" D/o C&PC on 24.06.2014.

U&ﬁments awa1ted from D/o C&PC

¢ %ﬂ

S
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Case Nos2/9/87-ALC1/2014 Party Name:METRO TYRES  Mect No/Date:13/87- Istatus: | .
LTD ALC1/2014 ‘Withdrawn | ;,..——
25.06.2014
HQ File ) RLA File Lic.No/Date:3010102428 |
:01/87/050/00083/AM15/ 30/24/040/00002/AM15/ 15.05.2014 :

66 Decision:  RLA, Ludhiana vide letter No. Adv.02/AM-15/Lic/LDH dated 18.06.2014 has
informed that the subject advance authorization was issued to firm on repeat basis
(Adhoc Norms) in terms of.Para 4.7.1. of HBP Vol. I as per the decision taken by.NC. in its
\-’_'__,_Meeting No. 22/87-ALC1/2013, dated 04.09:2013 (Case No. 2/19/87-ALC1/2013).
|

In view of above RLA’s letter, the Committee decided to withdraw the case.
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(Case No.:3/9/87-ALC1/2014  [Party Name:PYE TOOLS Meet No/Date:13/87-  [Status: |
| [PVT.LIMITED IALC1/2014 Deferred >
| , 25.06.2014 !

| [HQFile [RLA File ' Lic.No/Date:3010102476  [Defer I

67 [:01/87/050/00084/AM15/ [:30/24/040/00009/AM15/ 16.05.2014 Date:16.07.2014 |

furnish application expeditiously. However application still awaited from RLA, Lud.hiema|

| i’and firm. Hence, the Committee decided to again call for 4.7 application from RLA,
' |Bangalore and firm. }

Decision: RLA, Ludhiana and firm were 1'equés§:d_ti1_r_(;gflgtter_ dated 06.06.2014 1‘0} M

| [CaseNo:3/10/87-ALC1/2014 [Party Name:DSM INDIA PVT. [Meet No/Date:13/87-  [Statass
LTD ALC1/2014 Deferred
| | 25.06.2014 |

68 i"HQFile ~ [RLA File } Lic.No/Date:3110064110 |Defer ;
| :01/87/050/00091/AM 15/ :31/83/040/00038/AM15/ 23.05.2014 Date:16.07.2014

—
|

; écision: A copy of application has been forwarded to D/o C&PC on 16.06.2014.
| |Comments awaited from D/o C&PC.

\Case No.:3/13/87-ALC1/2014 l‘PE—ii{y_N_a&EfD_s'M INDIA PVT, [Meet No/Date:13/87- Status: J

s ILTD IALC1/2014 Deferred |

o | 25.062014 | ;

69 [HQ File — [RiAFE Lic.No/Date:3110064112 Defer |
V_Lp-‘pol/87/050/001o9/AM15/ :31/83/040/00034/AM15/ 23.05.2014 [Date:16.07.2014

| =!Deci&m: A copy_(;f a_pi;licz_ition_-has been forwarded to D/o C&PC on 24.06.2014.

. |Comments awaited from D/o C&PC.

s
y

= —_— \ﬂ
a
By
r

| |Case No.:4/13/87-ALC1/2014 Party Name:DSM INDIA PVT. |Meet No/Date:13/87-  [Status:

| ILTD ALC1/2014 Deferred

| ,- 25.06.2014 :

70[HQFile - [RLAFile LicNoDate:3110064111 [Defer
L0+/87/050/00110/AM15/ :31/83/040/00036/AM15/ 23.05.2014 IDate:16.07.2014

~ Decision: A copy of iaplic_ation_ ‘has been forwarded to ‘D/o C&PC on 24.062014.
. lComments awaited from D/o C&PC.

“r'Case No.:4/10/87-ALC1/2014 [Party Name:DSM INDIA PVT. "fMeetNo/Date:13/87- Status: A

,' LTD IALC1/2014 Deferred

. | 25.06.2014 | _

7LHQFle  [RLAFE |LicNo/Date:3110064117 [Defer | =
:01/87/050/00092/AM15/ :31/83/040/00040/AM 15/ 128.05.2014 Date:16.07.2014 :

|‘ Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2014. ‘}/

i' JComments awaited from D/o C&PC.,
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| Case No.:1/13/87-ALC1/2014 ‘Party Name:DSM INDIA PVT. |Meet No/Date:13/87- |Qlatus

| ‘ LTD ALC1/2014 Deferred

{ f 25.06.2014 |

72 [HQ File IRLA File Lic.No/Date:3110064404 | Defer
:01/87/050/00107/AM15/ 1:31/83/040/00061/AM15/ 16.06.2014 [Date:16.07.2014

De(;lSIOll' The Committee noted that the apphcatlon is still awaited from RLA. Hence, it
Lr"*‘ ,wa«: declded to call for ap pl lcatxon from RLA and firm for further consideration of the case.

Meeting ended with thanks to' Chair and all participants.
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